NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI

Company Appeal (AT) (Insolvency) No. 62 of 2019
IN THE MATTER OF:

Prasad Devangam .... Appellant
Vs
IL & FS Engineering and Construction
Co. Ltd. & Anr. .... Respondents
Present:
For Appellant: Ms. Megha Bengani, Advocate.

For Respondents:
ORDER

11.09.2019 Learned Counsel for the Appellant submits that the
Adjudicating Authority (National Company Law Tribunal), Bengaluru Bench
vide its order dated 22nd August, 2019, accepted the application under
Section 12A of the Insolvency and Bankruptcy Code, 2016 (for short the 1&B
Code’) approved by the ‘Committee of Creditors’ with more than 90% of voting
shares and thereby allowed the Applicant to withdraw the Company Petition.
The present Appeal, thus, become infructuous.

The Appeal is accordingly disposed of as infructuous.

[Justice S. J. Mukhopadhaya]
Chairperson

[Kanthi Narahari]
Member (Technical)

Ash/GC



